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I THE CENTRAL ADMIMISTRATIVE TRIBUNMAL
FRIMNCIPAL BEMNCH

Mew Dzlhi, the 3rd day of Felbruary, 2004

Han"ble 3hri Bharat Bhushaiv, Member (J)

i
Jo shri Pals Ram,

Jo H.No.100, mMain Bazar, Fana Udhyai ,

aresla-44. e Bpplicant

(By fdvocats :3hri Yogesh Sharma
Versus

1. WUnion of India through the 3=scr
[+

[
Ministry of Finance & Company Al
Gove. of India, New Delhi.

. The Registrar of Companies,
Departmnant of Company affairs,
NCT of Delhi & Harvana,
wpd Floor, B Block, CGO Compleax,
Mew Delhi-3. v Respondents

2

(By Advocats: None.)

Orcder (Orall
j@ard.
Z . The applicant is stated to be angaged as

disengaged on 30.3.2001 on completion of work. He was
again re~engaged on 14.1.200% and worked upto 11.7.200%.
Thersatter he again worked Trom 11.2.2003 to 20.10.2003

whereatter he was disengaged.

5. The contention of the petitioner is that
recently it came to his knowledge that after i s

disengagemsnt another parson mamzly 3hri Umesh Singh has

been engaged on casual basis. For this act of  the
raspondents applicant madse a representation cdated
5.1.2004 (ﬁnnexurewﬁflj but the respondents have et

decided his representation +311 date. This being so, I
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speaking and reasoned order withit

caipt of this order.

o

From the date of r

iy

4. With this, the 04 stands disposed of at the

(Bharat Bhushan)
Member (J)



